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) 0.4, No. 120/86 -

CORAM : Mr, P.H., Trivedi 38 Vice Chairman
Mr., P,M, Joshi Member

18.8.'86

Mr. B.B. Gogia, the learned counsel for the applicant has d
: sent a telegram regarding his inability to attend the

Tribunal due to disturbed condition prevailing in the city.

However, Ir, K.K. Shah advocate holding proxy for ke Mr,

R.P. Bhatt for the respondent is present., The case is

therefore adjourned to 29th July, 1986 as requested,

R

n

(P.H. Trivedi)

Member Vice Chairman
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D,A. Ne. 12e/E6

CORAM 3 (1) Hen'ble Mr. PMH. Trivedi ( Vice Chairman ) =
(2) Hon'ble Mr. PM. Joshi ( Judicial Member )

‘The learned counsel for the partiss ars present. The

appbicantsme are ready to report on duty at Mehsana. It is

stated by kkm Mr. K.K. Shah learned counsel for the
respondents that the authorities at Mehsana will permit

the applicants to resime their dutiss previded aﬁeé'there is

enough work for them at present. Mr, K.,K, Shah undertakes

to pass these instructionsg to Railway authorities. The

case in the meantime is adjourned te 11th August 1986

for further cirections. i '

Rt

( PH. TRIVEDI )

V.C.
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11.8.86

0.8. 'No. 120/86

CORAM 2 (1) Hon'ble Mr. P.H. Trivedi (Vice Chairman) ’

(2) Hon'ble Mr. P.M. Joshi (Judicial Member)

Mr. Be.B. Gogia, the l@amed counsel for the appllcan+, is not presont,

Mr. KeKeShah, for the respondsnt, sesks time for collecting instructions

from the railway authoritiss, The case is,.therafora, adjournad tg

22nd August, 1986. In the meantlme,

ﬁe. “\«J /):\A ek
file the raply ~that dats,

the respondent ars requirad to

yv SN
( P.m. J0sH1/)

( P.H. TRIVEDI )
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